FORM G
INVITATIONFOR EXPRESSION OF INTEREST FOR
HATIA HIRE PURCHASE PRIVATE LIMITED OPERATING IN NBFC INDUSTRY AT BHATINDA, PUNJAB
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
1. Name of the corporate debtor along BHATIA HIRE PURCHASE PRIVATE LIMITED
| |with PAN & CIN/ LLP No. PAN : AACCB2236Q
| CIN : U65921PB1987PTC007706
2. |Address of the registered office V-378, Ganpati Enclave Bathinda, Bathinda,
[ Panjab, Punjab, India, 151001
3. |URL of website NA
4. | Details of place where majority of NIL
| |fixed assets are located
5. Installed capacity of main prodycts/ services [NIL
. |Quantity and value of main products/ services [NIL
sold in last financial year
7. |Number of employees/ workmen NIL
B. Further details including last available financial (i) further details including financials can be
. [statements (with schedules) of two years, (i) |availed at by mail on cirpbhatia@gmail.com.
- |lists of creditors are available at URL: (ii)https://ibbi.gov.in/luploads/claims/2024-05-
! 10%2014:22:07-
eeebbcd28205c235efff59417638a583.pdf
9. |Eligibility for resolution applicants under section | The Resolution applicant comes under the
25(2)(h) of the Code is available at URL: below-mentioned list of Section 29A shall be
ineligible to submit resolution plan hitps.://
Ibbi.gov.in//uploads/legalframwork/2022-
04-28-181717-r28jw-
| af0143991dbbd963f47def187e86517f.pdf
10.|Last date for receipt of expression of interest |21.08.2024
11.| Date of issue of provisional list of prospective 131.08.2024
resolution applicants
12.|Last date for submission of objections to 05.09.2024
provisional list
13.| Date of issue of final list of prospective 156.09.2024
resolution applicants
14.1Date of issue of information memorandum,
evaluation matrix and request for resolution [20.09.2024
plans to prospective resolution applicants
15.| Last date for submission of resolution plans 120.10.2024
| 16.|Process email ID to submit Expression cirpbhatia@gmail.com
‘ of Interest Sl
23 % AR : " Sd/-
| VS/ATEINNS Anuj Maheshwari
g [/ IBBIIPA-001/IP- 0677/2017-18/11018
) Dated : 06.08.2024 201, Harsh Bhawan,64-65, Nehru Place, New Delhi-110019
[ Place : New Delhi

RP-for Bhatia Hire Purchase (P) Ltd.
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INVITATIONFOR EXPRESSION OF INTEREST FOR
BHATIA HIRE PURCHASE PRIVATE LIMITED OPERATING IN NBFC INDUSTRY AT BHATINDA, PUNJAB |
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India |
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
1. |Name of the corporate debtor along BHATIA HIRE PURCHASE PRIVATE LIMITED _
with PAN & CIN/ LLP No. PAN : AACCB2236Q . .-
CIN : U65921PB1887PTCO007706
2. |Address of the registered office V-378, Ganpati Enclave Bathinda, Bathinda, |
_ Panjab, Punjab, India, 151001
3. |URL of website NA
4. |Details of place where majority of NIL
fixed assets are located
5. |Installed capacity of main products/ services [NIL
6. |Quantity and value of main products/ services |NIL
sold in last financial year
7. |Number of employees/ workmen NIL
8. |Further details including last available financiall (i) further details including financials can be
statements (with schedules) of two years, (ii) |availed at by mail on cirpbhatia@gmail.com.
Mists of creditors are available at URL: (ii)https://ibbi.gov.in//uploads/claims/2024-05-| |
10%2014:22:07-
- eeebbcd28205¢235efff59417638a583.pdf |
9. |Eligibility for resolution applicants under section |The Resolution applicant comes under the
25(2)(h) of the Code is available at URL: below-mentioned list of Section 29A shall be |
ineligible to submit resolution plan https:// . |
ibbi.gov.in//uploads/legalframwork/2022- -
04- 28 181717-r28jw-
| af0143991dbbd963{47def187e86517f.pdf |
10.|Last date for receipt of expression of interest |21.08.2024
11.| Date of issue of provisional list of prospective |31.08.2024
resolution applicants
12.{Last date for submission of objections to 05.09.2024
provisional list
13.| Date of issue of final list of prospective 15.09.2024
resolution applicants
14.|Date of issue of information memorandum,
evaluation matrix and request for resolution |20.09.2024
plans to prospective resolution applicants
15.|Last date for submission of resolution plans {20.10.2024
16.| Process email ID to submit Expression cirpbhatia@gmail.com
of Interest E
. Sd/-
Anuj Maheshwari| #&
IBBI/IPA-001/IP-P00577/2017-18/11018]
Dated : 06.08.2024

201, Harsh Bhawan,64-65, Nehru Place, New Delhi-110019| F
RP for Bhatia Hire Purchase (P) Ltd.}/

> itlor.
2 & present condition of the property / assets and claims / dues affecting the property before
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e

Interested bidders are advised to perﬁse the oapies'of title deeds with the Secured

pebsiic https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service

& & coordinate the entire process of auction through the e-auction platform.

g Intemet connectivity shall have to be ensured by bidder himself. Secured Creditor /service

S system crash own, power failure efc.

= may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction Tiger,

MW23297. Email: ramprasad@auctiontiger.net,.
2 name at hitps://sarfaesi.auctiontiger.net well in advance and shall get the user id and
upon receiving it from the service provider.

E EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested

d" on or before 21-August-2024.

gon hitps://sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards EMD in
g Regional Office Plot no. 9B, 2nd Floor, Pusa Road, Rajinder Place, New Deilhi 110

2 super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account No.

& shall examine the bids received by him and confirm the details of the qualified bidders (who
J with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited

3 ‘auction proceedings at the date and time mentioned in E-Auction Sale Notice.

ed Dy the qualified bidders. During the process of inter-se bidding, there will be unlimited
¥ &xtended by 10 Minutes each time if bid is made within 10 minutes from the last extension.

B iC given to bidder will be deemed to have been made by him alone.

confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri

L Rajinder Place, New Delhi 110 060 and the Service Provider for getting declared as

_ ihin 24 Hour of the sale, being knocked down in his favour and balance 75% of bid amount
Capri Global Capital Limited. |
pocer [ auction purchaser within the stipulated time, the sale will be cancelled and the amount

paee -
-

scretion may grant further time in writing, for depositing the balance of the bid amount.
eds) and submit TDS certificate to the Authorised officer and the deposit the entire amount
working days of the acceptance of the offer by the authorized officer, or within such other

pposit will be forfeited.

gues (if any) has to be paid by the successful bidder before issuance of the sale certificate.

he property.
seessful bidder only upon deposit of entire purchase price / bid amount and furnishing the

P other incidental charges shall be borne by the auction purchaser.

2s without assigning any reason whatsoever. In case the E-Auction Sale scheduled is.
Splayed on the website of the service provider.

3d the terms and conditions of the E-Auction Sale and be bound by them.
Capital Limited: Mr. Amit Verma Mo. No. 9013255520 and for further inquiry Ms.

uarantors of the above said ioan account pursuant to rule’ B(G)AND 9(1) of Security interest

'date / place.

Pc Id be avoided by the bidders in their own interest. Neither Capri Global Capital
pire (Internet failure, Power failure, etc.) on the part of the bidder in such cases. In

ake all the necessary arrangements / alternatives such as back-up power supply

ation and are able to participate in the auction successfully.

Sd/- (Authorised Officer) Capri Global Capital Ltd.

CHANDIGARH

—
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(<J5=M Kotak Mahindra Bank Limited Ressaialaie 5} Bank of Barods Bank of Baroda )i | PUBLIC NOTICE FOR CHANGE OF BRANCH ADDRESS
Registered Olfice: 2TBKC, C-27, G-Block, Bandra Kurta Compsex, Bandra | E |, Mumbai- 200051 oot Ram Lal {:hﬂ'Wk. Fﬂl’ll]]'-ﬂt Branch

This is to bring to the General Public and Customers of AU Small Finance Bank Limited (Fincare Unit), that the
address of following branch will be changed. All accounts/ransactions currently maintained at the branch will remain the
same, The details of the old vis-a-vis new address of the location along with effective date of change is enclosed with nobice
as Annexure-A, Customers are requested 1o contact the Branch Manager/visit the new location for their transactions.

For more information, please visit us or contact Branch Manager of following branch. The contact number of Branch
Manager is provided in the Annesure-8 attached with this nofice. AU $Small Finance Bank Limited (Fincare Unit).

-~ 125, Noida, UP - 201313

VWhereas, The Undersigned Baing The Authonzed DOfficer OF Botak Manindra Bank Lid, Urder The
Securilizafion And Reconstrection OF Firancial &ssets And Enforcemand OF Sacunity Interest bl
2002 {54 Of 2002 And In Exarcize Of Powears Conferred Under Section 13012} Read 'With Rule 3 Of
The Securily Interast [Erdorcement] Rules 2002 Issued Damand Malices To The Boerowars As
Datafed Hereurder, Calling Upon The Respeclive Barrawers To Repay The Amount Mentioned in
The: Siaid Matices With All Gasts, Charges And Expensas Til Actual Date OF Payment Within 60 Cays
From The Date O Racesgt OF The Sama. The Sad Borrowen 5] Co Borrowan 5] Having Fafad Ta
Rapay The Amaunt, Nolice ts Harety Given To The Borrowersd Co Borowers And The Pubiliz In

Branch Office: Kotak Mahindra Bank Ltd. Tth Floor, Plot Mo, T, Sec

POSSESSION NOTICE (for Immovable property/ies)

(As per Appendix IV read with rule 8{1) of the Security Interest (Enforcement) Rules, 2002).
Whereas, The undersigned being the authorized officer of the BANK OF BARDDA under the Securitization and
Reconstruction of Financial Assets and Enforcement of Securily Interast Act, 2002 and in exercise of powers
Confermed under Section 13{12) read with rule 3 of the Security Interest (Enforcemeant) Rules, 2002 issued a
demand nofice dated 19.04.2024, calling upon the borrower Mi's Mahadev Hatcheries and Breeding Farm
{Partnership Firm) and it's Partner namely Mr. Prince Kumar S/o Mr Surinder Kumar & Mr Kapoor Singh

General That The Undersigned Has Taken Possession O The Propesty Descrited Heseunder In | 1 515 Mr Om Parkash to repay the amount mentionad in the notice baing Rs. 76,46,976.75/- (Rupees Seventy Effictive Date
Exercisa Of Powers Canderred On Him Under Saction 13(4) 0f The Said Act R'W Rula B 0F The Said : el F L Wo Branch | State | of Change of 0id Address New Address Cantacl No.
Rules On The Ciates Mentioned Along-With, The Borrowers In Particailar And ;.L,]M Iri Elcwidsead A Six Lakh F-:'.urty Six thl_:-u sand MNine hundred seventy Six and Seventy Five Paiza only) as on ﬂE.l]_#.EI:IIH Address
Heraby Cautioned Nat To Deal With The: Properties And Any Dealings WIth The Praperties Wil Be together with further interest thereon at the contractual rate plus costs, charges and expenses till date T WRAS | UTIAR- | D7-08-2024 | 157 FLODR. 2/3. SECTOR-2. NEAR SHIV | AU SMALL FINANGE BANK. GROUND 13555650285
Subiject Ta The Charge OF Kotak Mahindra Bark Lid, For The Amourd Spacified Therein Vigh Fufure of payment within 60 days from the date of receipt of the said notice MUGAR | PRADESH STATUE 1”"“[5 NAGAR h'IIJ!LII".' ROAD. | FLODR. 122/0%1. EOUR EII'I H ROAD
Inferest, (Cosls And n;}l-_..;.irgle_srlfr:m.Tl-a H'_ﬁn:i':ﬂhu.ﬁ Dates .Tha 5¢f_r-:*.-.f.-e.'5 .fn.-._||,=:-_1n.3.rq ks Invited To The borrower having failad to repay the amount, notice is hereby given to the Borrowar and the public in general 1075 LL.IErliN[‘.ﬂ:"q' UP BiN - 296018 i LALHAGH LLi[.‘ri:Nl:I'ﬂ' ' TT#.Fi
Prepdsions Of Sub Section (B} Of Seclion 13 0f The Act, in Respact Of Tima Avatatie ToRedsem The | | 44 the undersigned has taken possession of the property described herein below in exercise of powers i o ' !
Secured Assals . . . . : L PRADESH, PINGODE- 226001
conferred on him/ her under Section (4) of section 13 of the act read with rule 8 of the security interest

Detas OF The Bomowess, Scheduled Proparty. Chtstanding Dues, Demand Notices Sent Under
aeclion 13(2) Anddmaunks Claimad Thana Under, Daba Of Passession b Given Hanin Below,

Enforcement rules, 2002 an this the 3" of August of the year 2024,

Wame And Address OF The Bornower, Details O The |1, Date Of Passession 2 Type of Possession Tha borrower/guarantor / Mortgagers in particular and the public in general is heraby cautioned not to daal with

Cao-Barrowar Loan Acoount No. Loan Amount | lmmevable Property |3 Demand Mofice Cate 4, Assoust Den fn Bs. the property and any dealings with the property will be subject to the charge of the Bank O Baroda for an amount
|Taj Ahmad Khan & Mukhtaroon|All that piece and parcel of thal1. 0108 2024 of Rs. 76,46,976.75/- (Rupees Seventy Six Lakh Forty Six thousand Nine hundred seventy Six and
Plaharﬂuihqm: 103 gl‘nl Rt'm Civi ::;:;mh ;ﬂrl;_lh:m H; I1rff. g %mgﬁzi::rl:ﬁﬂss-ﬁsmﬁ Seventy Five Paisa only) and further interest thereon at the contractual rate plus costs, charges and

iras 0o 1 BuEanpur Clly , SuEsnpar Urin A R Yt i
Uttar Pradesh- 228001 & Raza|Parkeesgan|, Tehsk Sader, Dafictld. Rs 8,65.706.34/- uxpunsasw.cf.ﬂ]‘] ‘M.‘IE‘H F“' Fiatn n:-fpaym_&nt. : Public Notice For E-Auction For Sale Of Immovable Properties
Enterprises Al 184 Sultanpur City Suitanpur uuaFrH-adesl-.-I-EH[ﬂ!- (Rupess Eight Lakh Sady Thel borrower's attention is invited 10 prowvision of sub-section {(8) of section 13 of the aci, in respect of ime Sae of Immavable property mongaosd o lIFL Home Finenca Limitsd (Formesty kncwn & In Infaine Housing Finance Lid. ) (IFL-HFL ) Comarate Office at Plot
| Parkinagan; Sultanpur UtiariSounded as. East Hasla 10 el hine Thaveand Sevanfj | avallable, 1o redeemihe secured assets. M. 56, Lidyog Vinar, Phasa—1Y, Gurgaan-122015 (Haryania) and Brarich Offce al " 5C0 ND 96, Raindar Nagar, Oppasite NRI Bhawan , Near Thesil Chowk.
Ead? Ehfaﬁﬁéfg:;ﬂi'?gﬂag%‘““n“m r_::ﬂe Q'ﬁiﬁu 11g&r£jlnuﬂ:::i I.:'ﬁ"r';jr?f ?Enm Paisa Description of the Immovahle Property Jalandhar City. , Sapna Comples, Mamdey Chowk Oppasite Blaner Swests, Bafwda - 15100 funder e Securitisation and Reconstruction of Financlal
Loan imnum; Re. 10,16 000/-| Part of House i : m;.aLB?E af Eﬁ,'an'lﬂﬁg All that part and parcel of the Hatcheny/Property having area 05Kanal -10 Marla, Comprising in Khewat No. -!’-f“’t_ﬂrld Enforcemant of Sacurity Interest Act, 2002(hereinafiar “Act’]. '-"ﬂ'rﬂ_rﬂasﬂ‘eﬁl-l'ﬂliz_ﬂlﬂﬂ'ﬁtEr ALY) of IFL-HFL had laken the possession of the
| Rupess Ten Losh Sivieen Thousang|Mame of the Mortgagor:|wih sopicable imarast | 207/174min, 175min, Khatoni No 216, rect no. 26 Kila No 13/1/5 (0-17) 13/2/1 (0-19) 18/1 (3-14), situated with n | | BAouingraperlyies purstanttote aaios ssied LIS 13(2)of e fctn e oloing oan accaurisiprasgect nos. wilha it o 38l e same oo "AS 1S WHERE
i Mukhtaran Nisha from 06.07.2024 untill | revenue eslate of Village Karsindhu, Tehsil Saffidon District Jind vide transfer deed Vasika Mo 1327 di. 15-10- nlodiov providd b walielie: whk lonahams.con BASIE for s . ¥ rsigned through e .
| : _ : paymentin ful 2020 of Sub Regstrar, Saffidon and property is owned by Smt Anju Wife of Sh. Surendar Kumar Son of Sh Ram Bomoweria)] o THotce R BT P i FrPTeTT e
[The Brand Store. Al: Japdishpur|All thed piece -and . peircel o thell. 01.08.204 Mehar. The property is Bounded as under : North - 16.5 ft wide Rasta along with Panipat Road, South : 203.6ft CoBorrower(s) | Date and Ameunt otk et il
Sarkar Aspatal Ke Samna Jagdishpur|immovabls prapesly Khala Mo, 878 & Symbolic Fassassin Eish | f Jilender S/o Sh R Mehar East: 148.6f Land of Krish Sia Shind West - 16,50t plol & Mauaramars) Lz Rs. 13,351,000 (Rupees
| Amehi, Sultanpur, Utlar Bradesh, [OF Gata Mo 427, measuring 116:2(3.29,12,20123 L IAKE | DR ONEI 2e g STE L NISTIe), et Agn Land of irishan S/o Shrinder, ¥Yest - 16.5k plo 17-Fab-2020 Al prt e el f perty o) 1 2824 Thirieen Lakh Fifty One
Z2TRIG & Shaharyar Warsi At: Gram |50 mirsiated at Vilage Jataler[4. Re.25,50,044 3001 | Fish Farm of Rajesh So of Sotan, 1. Mr. Kamiesh Rs. 13,00,226. r_ﬁul}.}ga T#%M?Fm:isra I'.-'«e.as;m2 aﬁllzjl:igl_]%;r-m:l Total Outstanding Thausand Cnly}

Jeiapur Tiwari Jagdishpur  Amethi. | Taweri, Pargana-Japdishpur, Tehsi | (Rupeas Twanty Six Lakh 2 , . = = Gugla Thirleen Lakh #i .-FL[1 Maras = 272 5q. FL) Khewal Eirreest Noaey Depeed (D
Susangur, Utiar Pradesh, 227805 &|Musafirkhana, Distric-Ameth Edy Thousand Focy Fourl] |2 tet03.08.2024 Place: Panipat Authorized Officer, Bank of Baroda 2 Mrs. Vidhavss | Hunceed Twenty Six Only) |No 6071, Fadbast No 162, as Comisad inf_ A5 On Date Sb-Jub2024 Pat 351:;!. RTh:
A R L I T A rosert o e Ko SV 4) 103 Sl S SR o T M s 0
{dagdishpar Ameihi, SuBanpar, Uladef Seiler Land & Ihesealtar Mala, (due and paysble as of ; E30520 & 25477 Bid Increase Amount] ’ ndpur Tehsil An e L i e e N .
Pradesh, 227809 Loan Account|West 10 f, wide ad, Noth: Aesi {30, 072024 with ‘%" JEENA SIKHO LIFECARE LIMITED Rs. 25.0000- (Rupess | Bandier {Land Area ad Measuring 864 Sq. | Five Hundred Thirty Only) Qre Hundred Gry]
{Number: PZOFPBL1G45470Lean|Samudayik Swasthya Kendre, |applicable inkarast from Jeena®Sikho CIN: LEZG01PRZ01TPLCO4GE4S Twenty Fiva Thousand El. Carpel Area sdmeasuning 482 Sq. FL and

Amount: Rs, 1965773~ |Rupees|South: Femaining parl of Sefler|31067.2024 ursl payment ENIEETEE Reglsiened E:;:‘H:E.- ﬁn’“ L‘Irﬁaxﬁ!ﬁr Edn_dav.-e Zlrakpur Only) SuparHuil Lip Araa admaasuning 615 5. FL)

Ninetean Lakh Sody Five Thowsand|Land. Mame of tha Martgagos: |infull, ahes Punjab - India,

[Smaniuege vy ey, et Vs R 251815 bt M . L s cdcan ol I Ty iy P [
_ _ - ; 4 gq M., Capa ny = LU
[ Shevene Kma & ohammad Bl Tl ece i Pl O T 206221 3o T T Fou 16 S Gl Up A 600 1. | Oncwbidaize__[TouniOn
r 2T an Calary | Immavable - Froparly House Mo, |2 Symbolic Possasskin 0 ! . - : . , undrd Seven Only) | Proparty ol of Khasea no 200 siuated at - st ]
}Grﬂl Lirms Fatehgarh, Khan Colony| 3786, Khan Colony, Clvil Lines|3. 20122003 N?hm'ﬁ: henehy given mal ™ Annual General Moeting (" AGM™) of the members of Jeena Sikho Lifecare Limited 'ﬁgm;‘: Bid Im:ruu.e.ﬂ.mn-u:u Chmu{gnty':':'h"? Kiien Eangn!l:a Fm;:.‘. B Rs. E._E:LEE!.'- {Rupess Hm_e ! - o

Civll Linas, Farrukhabad, Utiar|Fatehgam Famukhabad, Hincheey[d. Rs. 17,09 468 845 (“The Company | will be held on Wednesday, August 28, 2024 at 12:00 Noon, at Shisddh .ﬂﬁrwena Panchkarma Barishranda Tehel ard Disicl Jalandhar [L280 Filly Three Theusand Six (RS, &4,600/- |hu:ﬂl.‘:$|

Pradesh, 209601 Loan Account|RAC, Fankhabed Bounded as:|(Rupess Sewentsen Lakh Hospital, Pird Cevinager, Hadbast Mo, 18 Tehsil, Dermbassi Dist, Punjeb - 1405807 to franssct following business &8 ?‘- - I%U.ﬂl.‘.lﬂn'- ”hl-'f"i'-es Punjab, India, 144001 ! |Hundrad Staly Cne Only Eighty Four Thousand Six

Number: PA5TPEL 1658507 Marth: Mala. East: 10 R Kalcha|Wine Thousand Faur sat out In the Notice of ihe Annual Ganersl Mesting " AGM Motice”™) dated July 25, 2024: wenty Thousand Onfy) detri ; Hundred Only)

Loan Amount: Rs, 12.20.000/-|FRoad, West: Piol OF Ahmad, South: |Hurdred Sty Eight and iy To receive, corsider and adopl the Audied Standalone Fnancal Statements of the Comgany foe the firancal 1, Mr, Micat usluhla&.umﬂ | Al mat pan and parcel of the property | M-July-2034  (Rs. 10,51,000- {Rupaes
||;Hupges Twelve Lakh Tweniy|Kalcha Rasta Mame of the|Pasa Eghly Faur Qnly) penod ended on March 31, 2024 1ogather with the reports of Directors and Audiors thareon 2 MraBeel Rs. 8,07.853- [Rupess Ming Property Out of Khasra No. 4653 min {4-12) Tatal Qutstanding TET Lakh Fifty One
| Thousard Ceily) Morigagor: Shavana Kamal dug and payabieas of fity  Todeclare final dividend of INR 418/ on eguity shares of face value of INR 100- each for the Financial Year ended [Prospect No Lakh Seven Thousand Eight| Khewat | Kiatuan No, 153835 To 841, Lard | &g On Date S4-Jul-2824 Thousand Only)

I . L s March 31 2024 IL10203018) Hundrad Fifty Three Only } | Anes Ad Measuring 610 3q, FL, Capel &ma Eames| Motery Dazasi [EWD)
(08, 07 2024 with snplicable imteness from 90T, 2024 urdld paymend in &l : . ) Bid | Ad Magsr £ Sq. Fr, and Bull Up Re. 9,15024- [Rup=es Nine
(i} To re-appoint M3, Shreya Grover as 2 Director who retiras by rolation & being elighde offers hersell for me- _Bld Ingrease ” ng - Bl Lakh Fifteen Thousard Twanty [Rs. 1,05100- [Rupaes
[Mr. Ram Tith Varnwal Sio Mie|Al thal pece and pacel of the|1.01.08.200 appaintment Rs. 25,000 (Rupess g‘ﬁ?:ﬂ %Ex’sﬂr? E’jrﬁ' Eqm Lpii;.‘""'a?,.fr? Four Crly) Cine Lakh Five Thousand
| Triloky Math Vamawl At 1 Ward No Zimmovable property Rhasrs Ko, |2, Symbofic Passession i) Ta Fix remuneration of Mr. Manish Grover, Managing Diector of the Gompany Twenty Five Thousand | 0 it “I-'f'.d'alsi One Hundred Oniy)
Purgni Patti Clvil Ling Paiii| 1030 Mini Jumnla, Gram- Patikbas, |3, 29025083 (W) To Fix rermuneration of Mrs. Bhavna Grover, Whaliz - Tirne Director of the Company Crity) Ad Meast L ABIN
h, U , 230135 Palli Paragna, Tabsl Patll[4. Rs.17,05.447.08/ ) : : Eelpa o - d Measuring. 725 50.11)
| Emﬂl:;ﬁr} “:’ﬁrljp!';d“r ‘%”3 ﬁ Et'ﬁ!ml P’a‘_ﬁmﬂ?‘] U P Bounded as; |(Rupees Sevanteen Lakh vl TahApprove Relaled Pady Transactions, Date of Inspoction of property EMD Lkl Dat Diatel Time of E-Auchan |
5 Ira al humar | nraug W Tt I ik = o - g i i . o I o &5 ] e "
|its Proprigtor At: Patti Main Chorwk, [Nodh Bhumi No.1031 Rejnarara, [Five Thousand Four (vii} Regularization of Additional Indapendant Directer, Mr. Chandan Kumar Kaushal {DIN: 10515813) by appoanting s zumP h 1':; ey B AU HBC hre 150 h
East: Btumi Na. 1031 Ranarara, |Hundred Fary Seven and him a5 Indepéndant Director of the Comgany Sep-2024 1100 hes -1400 hrs PEYEY N1 P, Tiogp- U hirs.- 130 s

Pradapgar, Utkar Pragash, 200135,
Loan Account Mumber:
| 4BABLEELIAG341]
| Loan Amount: Rs. 1439 0400/-
(Rupess - Fortean Lash Thiry Mine

Wesl Howse of Trkakmalh -&
Rarnfanak, South! Mo 1025 Ramshi
Romare

Mame of the Martgagor; Ram Tirh

Purstant to Section 108 and other appicatie provisions of the Companias Act. 2013 [“the Act”), read with the Rula
20 of the Companies [Management and Admirestration) Rules, 2014, and Regulation @4 of Securities and Exchangs
Board of India (Lisfing Obhgatons and Disclosurs Reguiramanks) Ragulstions, 2095 tha Company is pleazad lo
rowihe th hgribers Fa:r:;illlﬁ o exencise their rght 1o vale al the T Andual General Mesling (AGM) by ehectronic

Mode OF Payment :- EMD payments are to be made vide online mods anly. To maka payments you have {o wisit hitps:iwawLiiflonehome.com and pay
through link available for the propertyl Secured Asset only.Nate: Payment link for each propertyl Secured Assef is differant. Ensure you are using
link of the proparty! Secured Asset you intend to buy vide public auction,

Far Batance Payment - Login hitps:iwasdifionehome.com >My Bid >Pay Balance Amaunt.

Faiza Eight Only) due and
payabie ag of G507 2024
with applicahle intarast
from 05072024 unlil

Thousand Only| Warnwal paymant in il mre:ans ‘rcn:ﬂn place other an the I.wuan?':ﬁ.u1 [“Famoie evoling”) with respect 1o the busmass as gesoribed

Ravi Soni & Vinod Kumar Sond Both|&) that plece and parcel of the]1.01.08.20124 BrRreaid anc (fy manidnad i e nokce ! : Terms and Conditions -

|t Shohus Einiae Maswsiva-Ralviiat imwnoiabis:heopibrly Eak Kits Houss 2. Symboic Passession Members are hereby informed thal the Company nas completed sending the AGM Notice alang wih the detalls and 1. For parlicipating in e-sustion, Intending bicders required 1o register Ther fetails with the Service Provider hitps\wasw, ifionehame. com well in advanca]
Garh Amathi, Sultenpar, Uttar|Massutng 800 SqFL sihaled at}3, 29122023 process for voting and other refevant defalls, on August 03, 2024, 1o the sharehciders as on the cut-off date Le, and hag o create he legn acoounl, logn 1D and password. Inlerding Bidders Fave o submil | sand Ther “Tender FORM along with he paymenl detajls

Friday, 26" July. 2024 for the purpase of detarmining tha edgibility of the shareholders, for the purpoza of dispalch
of the AGH Molica. The Membsss, whose namas appsar in the regestrar of Marmbarsdist of Benaficial Qwriers 25 on g
Tuesday, Auvgust 20, 2024 are enlitied o vole on e resolulions sel forth in the Nolice of AGM. A person whase
niame g reconded In the register of members ar in the regster of beneficis owners maintained by the deposiiones as
on the Woling Cut-off Crate only shall be entitied 1o avail the facility of remove e-voling as well as voling in the AGM,

The remote e-vobing perod wil commence at 9:00 AM, on Sunday, August 25, 2024 ang wil end at 5:00 P on
Tuesday, August 27, 2024 The remata e-woding shell nol ba-aflowead bayond the aaid date and Bme: Any résponges 4
recenved after this dale shall ba freated as i the sama has not been recaived. The mambers dessing fo vobe throwgh

4, Rs.10,86 503 105
(Rupeas Ten Lekh Eighty
Zix Thousand. Five
Hyrdrad Thres and Paisa
Ten E]rllyl dige and
payebie ag-of 08,07, 2024
with applicable intarest
from DROT.2024  unlil

fwards EMD, copy of tha KYC and PAN card at the abave menlicrad Branch Offica

The hiddars shig improve theirofar inmulipls of amaurt menioned under e column "Bid Inerease Amount”, In case bid (s placed in the st 5 mirutes of
Mecasng fene ol heanctan, e cksng me sl automatically gelaxlernded fier 5 Fvin e,

The succasshid hiddsr should depasil 25% of e bid amounl {efar sdjusting EMD} withen 24 bawrs of the acceptanca of bid price by the &0 &nd the balance
T5% af the bid amouns within 15 days from She date of confrmation of safe by ihe sacursed creditorn, Al deposi ang payment shall ba in the prescribsao mode
al payirent

Tha purchesar has to baar fhecass, appicabla stamp duly, fess, and anyather slafulony dues or other duss like municpal tax, elsctncity charges, land and
al ather incilental costs, charges induding all tawas end rales outgoings relaling tothe propary

Mavaiya Rahamat Garh (Shukul
Bazary, Paroana - Jaqdeash. Tehsi -
fusafrkhans, Distict — Amedhi,
Bourded As: East Housa Of Shahib
Bux, Wasl House OF Ghanshiam,
Marh: Talab, South; Karanjz Road
Mame of the Morigagor - Vinod
Elimar

| Fradesh, 227611 & J J Enterprises
I-At; Mawaiva Rahmatgam Sukul
Bazar Amelhi | Sulfanpur, s
rP‘-‘:lﬂ::sl'-. 2ZTETY Loan Accounl
| Nismber; JB3BLEFTEIG152
Loan Amaunt: Rz, 1019 198/
(Fupesas Ten Lakh Nirstean Thausand
O Hundrad Mireaty Eaght Cinly)

(%]

electronis mode may refar 1o fe detailed procedure on a-vobing given in this AGM Notice and amail inlimating the e \ ;
SF BT R dispalch of AGM Nofice, A membbr may particiate i the AGM Sven afte exercising his right to vole hvough Remole ; Thepurchaserhastnpay 105 apokcain b the wansctionieymisnztsale artount and aubimli ma TG chilcaln Wit IPLHPL. . . - -
[Rah.ush Kumas & Rupa Gupta Both Al (bl E!EEI.- ru'.lcl_lI |:I;li_‘r|-1::-::l al ﬂc 1,004,080, 2024 e-voling bt shall not be allowed to vole again i the Meeting, Members who have not casted their vates through B  Biddemn ara advised to go hnough thewabsile hitos: Feswoiflonehames.com and hitpa:dwwiill.comhome-cansiprooeries-Tor-awchon far gedailed bems
?t'm::',mEl?qallgnwdfgai’:é‘?r’a'Sd{; ?ﬁrj—?&fﬂ Ff.m?ngnﬁ_l&::mpﬁr: i'%??g.;}"ﬁmﬂm Remote e~voiing may cast their vate at the AGM ihrough Ballet paper, &s prescrbed under the act. and cordions afauchion sale & auction spplication form before QJM’“'_“Q“'E" Bads fortaking part nthe e-auction sale proceedings.
F::au:ﬁ-g:hl ahﬂﬁlﬁ ; d& nﬂl;“ i Eup—lérga h Tatigl - Badac Ve Red 1E I8t a1k (Rupeas The Company has appointed Rawal & Co., (Company Secretaries), 1o act as the Scrutinizer, to conduct the serutiny T E'_:'r details, halp url-JnEl:qu_i anl:lﬂmrlnurléanmg on e-guclion prospective biddars may conlact the sarvice provider E mail 1D cared@iffonehome com
Electrical & Electronics Ar|Disinct Sulanpur Wine Lakh Elsven Thousars of the wodes cast. The result of the voting for the AGM shall be declared by the Chaiman failing whom by the Company Support HE‘F_""E'_”J"":F"'-‘-@W"D 2E7248, : : e R AR e
- {IName of the Mortgagor:|Four Hundrad Eighty Faur Secrefary within the time limit prascribed under the Act. Tha result shall be disseminated through the stock exchange- 6. Forany quary realed io Property details, inspaction of Proparty and Qnline bid etc. cal WFL ML toll ree ne. 1H00 2672 435 e 09:30 s jo-18:00 hrs

tFe-zahad Road ,Guptarganj
Sullargur, Sutanpar, USar Pradash,
| 226001, Loan Account Number:
| 4HEBLSFB119035
Loan Amaunt:

babwean Monday to Friday orwribe o email- careglifionshome. cam
O Motioa is hereby given in sbove said borrowers o colect the househald arides, which wara keing in the secured assel al the Hime of taking physical
possession within ¥ days, odhenyiss DFL-HFL shalined be responsitde for any loss of property under the clreumstances
Further the notice = hersby given to tha Barowess, (kal incase they {ail bocollect the abaove =aid articles same shall besoll in accordance wilh e,

MEE and shall also Ba hosted on the websde of the Comparny aparl from display at the registensd offica

AGH Mobce i alss avalable on websits of the Company. hitgsesnasikha.com’ . Sharshalders, who do nol recaiva
i AN Mobice may oblam e Samie By serdag their regquest 1o the Gompany &l GSElaenssikho com or aur BT
al i skylingra com

Rakash Kumar and Paiza Fordy are Gy

due and payable a5 ol
GBF 2024 walh  apphcadie

Irdergat from 0907, 2024 undl id.

Re. 7737000

{Rupeas Seven Lekh Savapty Thrae peymend in full In case of ary quedes, you may meber the Frequenlly Asked Questions (FAQS) Tor Shareholders and & voling user 1. In case of default in payment at any stage by the successful Didoer auction purchases wanin the above stipulaed time, the sale will be cancalied and the
| Thowsand Saven Hundrad Only) mianual for Shareholders avallable at the download section of www.evoling nsdl.eom or call on : 022 - 4886 7000 or amourd alrgady paid wil be forfeibed (ncluding EMD}and the progerty will beagain pul ko sabe,

| Kxishna Mobile Canter .5 t. Guddi|A! hat pieca and parcel of e 1. 02082024 send & request 1o Shruthi Shetly &t ShruthiS@Enedl com. 12,40 re-samaalheﬁghls:-:._p:sh:r:lre"na!l"_r::elnwaryIha1en1'.'iar-:l condifion af iendarfauction without assigning emy reasan thanaof Incese of any disputain
u.g-:i I."Iii;ﬂ_r.:.l:‘ “E ;amﬂﬂr: .|.'| Hrl r:|rr1|:||.'..aL1|:: :_Il'l'_IFB‘I_'l'Fpl'Bn!iEH' Mo |2, Bymbolic Passession For and on behalf on Board of Direclors fandarfAuction, thedecsion of 40 of IFL-HF L wil befiral,

Satyaveer Yadav Sio Mr. Ramsavak |06, Stuated at Suthash Nagar |3 1223008 JEENA SIKHO UFE?F“F#'ETED STATUTARY 30 DAYS SALE NOTICE UNDER RULE B (B) OF THE SARFAESI ACT, 2002

& Ramsavak AN AL House No. {South), Sidhpura,. Tehsil EHS.H.?EJ}EJL&B];‘EI]EUFEEE Date: 0502024 I[ana;%; Direnl:tv:; The Barrower are hereby noffied fo pay the sum as mentioned abova alang with uplo daled inferest and ancillary expensas bafiore the dete of TenderiAuciion
fﬂéﬁ's"mra“ﬁﬁr‘r 3{""" E‘,’.,";r:"'“” ﬁ;ﬁggiﬁflmmm e T:SEL:,'d Hsn: “r.j-‘,,_.,d,‘gj Place: Zirakpur, Punjak DIM: DT55TRES Fading which the propary will be sucliznadisold and balance dues i ary wil be recovaned with inberest and cost,

f'g,:.?ﬂ?’ LM:"'HA,':WE:{ Humﬁ‘:‘:; Name of ihe Mortgagor: | Thirty Five And Farty T Place : Jalandhar Date : 05-Augusi-2024 Sd-Authorised Officer, |IFL Homa Firance Limiled

Paksa Cindy) due and payable
gs af 30072024 wilh
applicabde infaresi [nom
S1.07. 2024 unlil paymant in
fiull

(WS Manoj Ganeral Store Thiowgh a0 Fal prece and parcel of Rne 1, 31,07 2024

ins Proprigior Mr, Mana] Kumar &b:|measuring In House o, 203 | 2. Symbodc Possession
{Kashipur Rogd, Budsargur Aligunj|Totsl Area 8213 Sg. Mir Land |3 09.01.2024

Mordabad, Ulkar Pradesh- 244402 &lsituated at Shyampur Hadpur |4, R 14, 10,506,107+
!Hr. Meno] Kumar 500 Mr. Jabar|Posl: Devipusa, Tebel & Desiricl: |(Rupess Fourlesn Lakh Ten
{Singh At: House Mo 222 Posi|Moradabad, UP, Pin Code- [ Thousand. Five Hundred Six
| Devvipura Styampur Hadipur, Ahasmai( 244402, Bownded As: Easst fAnd Ten Peisa Only) tue and
(Moradabad, Utiar Pradesh- 244407 [Rasia 10 FL, Wesl: Rastz 10 FL. {payable ‘&z of 30073024
ILoan Acecount Wumber:Morth Housa OF MNarsolam, (with applicabla intarast fom
|UBZBLSFYISG038 Loan Amount: Rs.|South: House Of JaspalName af [51.07, 2084 unlll payrant n

| PESPPBL 2435606 Loan Amount: Rs, | 5m8 Gudd| Devl
8,567,000 [Rupees Eight Lakh Sisty

| Seven Thousgand Oaly]

¥
a e hdeon EXPRESS

Classifieds

FROM ANYTHING TO EVERYTHING,

CAPRI GLOBAL CAPITAL LIMITED
{ “5\ PRI G L{_)BAL Registered & Corporate Office := 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013

CAPITAL vLimiTemn Circle Office :- 9-B, 2nd floor, Pusa Road, Rajinder Place, New Delhi-110060

APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]
Sale notice for sale of immovable properties

CLASSIFIED AD DEPOT (CAD)

Book classified ads at your nearest Express

Group’s authorised Classified Ad Depots

!;J':.';E'g.l-.ﬁf':"' ':E'dJE.E'.E'E; TI_E_:"" L?E‘I IT'f"E"'"" wmgrsnﬁgﬁgfaﬁmg}r h'-ianc:-,: s E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
e e B i read with proviso to Rule 8 (6) and 9 (1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public in general and in particular to the

'.;I_“'hs Jai |5” FHE”‘_ G“r":’ﬂmi:";: ':I' "‘ﬂ'ME Lo+ ﬂjs ;ﬁdﬂ L J:_ gl;?i-zz:'zjﬁ EAST Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the Constructive/physical possession of

m.msutﬂ"rs H"’ﬂ'ﬁf‘f ’F purgra gaf‘;’? g1 Wi .ﬂlémuﬁ'ﬁ '_'::‘ 1'“-"'::1‘:'3:"5?4 Gl PATPARGANJ : CHAVI ADVERTISERS. Ph.. 9899701024 which has been taken by the Authorised Officer of Capri Global Capital Limited Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there

{Easl EM'_;T], Uiﬁ Fa-lﬂlg:h- E'_.‘-,rﬂ?; '5! Fa|E|-quIE e’ Tahall Fm-i.jrcl;_" & Rs 1103 659.4 1i- {Rupses y d N ’ is” on dates below mentioned, for recovery of amount mentioned below due to the Capri Global Capital Limited Secured Creditor from Borrower mentioned below.

i:”_'H“IHmF“Hm wl-,:I_E Mr. Féfq“.h Eis”i;;ﬁggaraiw_ S4TE R g-’a'ﬁ“ﬁ?mf-ﬁ?“m; ﬁ?gi-orlggﬁ, 22|32r]3583978, 1POI::)E2E9T7X|7HA|22.4AZE?I SEADGEZCOQII\;”ZV‘II%' The reserve price, EMD amount and property details mentioned below.

[Ah Bigur Fabehpen) Cost, Barefy, Douniiad A TR S nine. B ; - , : ; SR.| 1.BORROWER(S) NAME DESCRIPTION OF THE 1. DATE & TIME OF E-AUCTION| 1. RESERVE PRICE

| = PR | oy ; ]

|t Prtn 24°500 & Mr RakeshCas Fasla st Hovse O Pasa Py Ore o0/t | SHAKARPUR : PARICHAY ADVERTISING & MARKETING, NO.| 2. OUTSTANDING AMOUNT | MORTGAGED PROPERTY | 2. LAST DATE OF SUBMISSION | 2. EMD OF THE PROPERTY

[Fatenganj East. Bareiy, UltarlElc, Sauh: House Of Ramilh sppikcable interest rm Ph.: 9350309890, 22519890, 22549890 1. |1.Mr. Shalinder Singh (“Borrower”) |All that piece and parcel of House Built gFDEAMI'II)E&TIME OF THE 3. INCREMENTAL VALUE

(Pardesh. 24316 Lean Accountjrumar s B rec iR Ul RSN ) 2.Mr. Satinder Kumar up on land admeasuring 238 sq. Yds., |3 RESERVE PRICE:

|Amun s 610508 upess Eso oty | WEST 3.Mrs. Kaushlya Devi Comprised in khasra No. 28//13/3, 14/2, | PROPERTY INSPECTION __|p 44 99,000, (Rupees Forty

ekt "Nneteen Thousond e JANAKPURI : TRIMURTI ADVERTISERS, Ph.: 9810234206, 4.Mr.Jtender Kumar (Co-borrower) | 28//13/2, 17, 18, 23/1, 241, 25/1, 1. EAUCTION DATE: ZL0B2024 |, vty Thousand Ory),

[Hurvdrad Eighty Eight Criy), . . atta No. ) as per |(Between 3:00 P.M. to 4:00 P.M.) ‘

[Raja Chappal Store & Ahsan All &[A) Thal Pieos And Parcel OF Housell, 31.07 2024 25530307_’ KAROL BAGH (REGHARPURA) : K R ADVERTIS t:a'\élcgf&%'g;;;z Jamabandi for the year 2003-2004 |2. ST DATE OF SuBMISsION oF| = RNEST MONEY DEPOSIT:

|dahoor All All At 64 Herdev Gani[92. Ares 36,24 Sq. M. Situaled A2 Symbalic Posssssion ERS, Ph.: 9810316618, 9310316618, 41547697, KARAM- (Khatta no. 72/73, 425/435 as Der | EMp WITH KYC: 21.08.2024 Rs. 4,09,000/- (Rupees Four

{Hardoi Hardoi Gramin Hardoi, UMiar|Magar Palika Hardey Gary Mardodd. 2512 2023 PURA : GMJ ADVERTISING & MARKETING PVT. LTD., Ph.: Rupees 40,27,374 /- (Rupees Forty Lacs Jamabadi for the year 2008-2009) » £4:00. Lacs Nine Thousand Only)

Village Giaspur, H.B. No. 261, Abaddi- INCREMENTAL VALUE:

| Mumbar: 4HEELSER R3S Hardal, Bounced As: Esst Roaci{RupsesTen Lakh Thifesn

9310333777, 9211333777, 9810883377, NEW MOTI E 52028

Loan Amount: Rs. 14200400 And Land Shri Serfraz Hussain Thousand Five Hurdred NAGAR : MITTAL ADVERTISING, Ph.: 25178183, Seventy Four Only) as on 25.01.2024 along | New Ram Nagar, Teh. & Distt. Ludhiana, Rs. 50,000/ - (Rupees Fifty
| ¥ It ji i .: 5 I i i i i . i - . —_
{{(Rupeas Forleen Lakh Thirly Mne :;n;dsl rﬁ:ﬁs:: Eﬁﬁhﬂﬂ:gwﬁhﬂ ;Egigardnnfnl.:.?udzgy uE“..j 9810538183, 9555945923 MOTI NAGAR : UMA ADVER- with applicable future interest Punjab-151509. Bounded As: East By Thousand Only)

lThuusenl: Farty Orly)

FAnd Otners, Sout Land e, Rases Ahmar & Anis Ahenad & Nafis Alamag P2ranie 8 of 007 2028
{& Ingtsa Ahmad Name of the Mortgagor: Mr. Jahoor All sio Mr Peharg 31p;-"l-,- 5074 unil
[Hr.ﬂ.hsa'l.ﬂ.lia':- MrPahar and Smt Bismillah Wio Mr. Pahar -;ua';ﬁlunliﬁuli ‘

For any query please Contact Mr. Shallender Singh (#5198 11638929) & Mr,
Arvindkumar Tiwary (+213810698044)

Other's Property West By — TR Gupta
School 75ft North By — Other's Property
South By — Other's Propertya

TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543,
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA
Ph.: 9810401352, 9015907873, 9268796133

For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Capital Limited Secured Creditor's website i.e. www. Capriglobal.in/auction/
TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:-
1. The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such sale is without any kind of warranties & indemnities.

For Kolak Mahindra Bank Lid.,
Date : 06.08.2024, Place; Uttor Pradesh Authorized Cificar 2. Particulars of the property / assts (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and
C ENTRAL Secured Creditor shall not be answerable for any error, misstatement or omission. Actual extant & dimensions may differ.
7 ‘\ CHANDNI CHOWK : RAMNIWAS ADVERTISING & MARKET- 3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to

constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured
Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the property before
submission of bid/s.

4. Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service
provider M/S eProcurement Technologies Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.

5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service
provider shall not be held responsible for the internet connectivity, network problems, system crash own, power failure etc.

6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction Tiger,
Ahmedabad (Contact no. 079-68136880/68136837), Mr. Ram Kumar Mob. 8000023297. Email: ramprasad@auctiontiger.net,.

7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id and

FORM G \
INVITATIONFOR EXPRESSION OF INTEREST FOR

/ ING, Ph.: 9810145272, 23912577, 23928577, CONNAUGHT
(BHATIA HIRE PURCHASE PRIVATE LIMITED OPERATING IN NEFC INDUSTRY AT BHATINDA, PUNJAB :

PLACE HARI OM ADVERTISING COMPANY Ph.:
811555181, 43751196

s wse e om o ewm— i LSS LILLY

RELEVAMT PARTICULARS

1. |Mame of the corporate debior along BHATIA HIRE PURCHASE PRIVATE LIMITED
wilh PAN & CING LLP Na, PaN - AACCB223600

CIM : UB5921PB19RTRPTCO0T T4

W-378, Genpab Enclave Bathinda, Sethinda,
Panjab, Punjab, India, 151001

TIS HAZARI COURT : SAI ADVERTISING, Ph.: 9811117748

KINGWAY CAMP : SHAGUN ADVERTISING, Ph.:
9818505505, 27458589, PATEL CHEST (OPP. MORRIS
NAGAR POLICE STATION) : MAHAN ADVERTISING & MAR-

2. |Addrass af the registered affice

A, |URL ol waksile N, : : . ; ; T ; .
. password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.
3 E;;E"iﬁg;gﬂ:;'ﬂgzdﬂﬁﬁ“'? o NIL KETING, Ph.: 9350304609, 7042590693, PITAMPURA 8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested
5 [installed caparity of main products! sarvices  |HIL (PRAS HANT VI HAR) PAAVAN ADVERTISER Ph.: bidders through Demand Draft/NEFT/RTGS in favor of "Capri Global Capital Limited" on or before 21-August-2024.
S oy and vakih o i ecducta ssricas HIL 9311564460, 9311288839, 47057929 9. The intending bidders should submit the duly filled in Bid Form (format available on https://sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards EMD in
gold In kast financial year a sealed cover addressed to the Authorized Officer, Capri Global Capital Limited Regional Office Plot no. 9B, 2nd Floor, Pusa Road, Rajinder Place, New Delhi 110
7. |Mumber of amplovess’ woromean HIL SOUTH 060 latest by 03:00 PM on 21-August-2024. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account No.

(as mentioned above) for property of “Borrower Name.”.

10. After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who
have quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited
to enable them to allow only those bidders to participate in the online inter-se bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice.

11. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited
extension of “10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension.
12. Bids once made shall not be cancelled or withdrawn. All bids made from the user id given to bidder will be deemed to have been made by him alone.

13. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri
Global Capital Limited, Regional Office Plot no. 9B, 2nd Floor, Pusa Road, Rajinder Place, New Delhi 110 060 and the Service Provider for getting declared as

Furihar dedails inchuding la={ availabés financial
slatements pwith schedufes) of o years, (i)
lists of creditors are availsble at LURL:

{i] furthar dedails inchuding fimancials can be
aalied al by mal on GPFIl:ﬂII“.lEIIEEQI'IEEII|.I:IZII'I'-
[a)hitpa-fibbegov.mifuploadaidaimsr2024-05-
10%2014:22:07 -

eaebbod 2820507 35 ifR24 1 TELBASES, paf
The Resolulion applicant comes under the
balaw-mantioned lisl of Seclion 294 shall ba
inedgible o submit resolution ptan nEps
itbi.gov.iniuploads/isgetremwork’2022-
(42018171 7-r258 |-
gi0142 80 1dbbdan3fardai1 BT e TE pdl

CHATTARPUR : A & M MEDIA ADVERTISING, Ph.:
9811602901, 65181100, 26301008, KALKAJI : ADWIN
ADVERTISING, Ph.: 9811111825, 41605556, 26462690,
MALVIYA NAGAR : POOJA ADVERTISING & MARKETING
SERVICE, Ph.: 9891081700, 24331091, 46568866, YUSUF
SARAI : TANEJA ADVERTISEMENT & MARKETING Ph.:
9810843218, 26561814, 26510090

9. |Elgibiliy for resclusfon applicants undar section
2R 2l kb of the Coda is-avanabia al UBL:

10.{Last data for receipl of expression of interest |21 082024 _m_ successful bidder in the E-Auction Sale proceedings.

11, | Dite af issee of provissanal sl of prospective 131,08, 2024 14. The successful bidder shall deposit 25% of the bid amount (including EMD) within 24 Hour of the sale, being knocked down in his favour and balance 75% of bid amount
resoluticn appheans FARIDABAD (NEELAM FLYOVER) : AID TIME (INDIA) within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Capital Limited.

2, |Last gate for submesssan af abyechons. to U509 2024 ADVERTISING, Ph.: 9811195834, 0129-2412798, 2434654, 15. In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount

1 picirslorelet ; - FARIDABAD (NIT, KALYAN SINGH CHOWK) : PULSE already paid (including EMD) will be forfeited and the property will be again putto sale.

3 | Dale: al 1550 of linal lsl of prospecive 15.09,20:24 ’ . . S . . . i . .
resolution spphcants ADVERTISING, Ph.: 9818078183, 9811502088, 0129- 16. Atthe request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.

{4.|Dale of Bswue of miormabon memarandum, | 4166498. FARIDABAD : SURAJ ADVERTISING & MARKET- 17.The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) and submit TDS certificate to the Authorised officer and the deposit the entire amount
avaluatian malng and seguest o nesolution 120092024 ’ . of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within such other
plans to prospective resalution eppheants ING, Ph.: 9810680954, 9953526681, GURGAON : SAMBOD- extended time as deemed fit by the Authorised Officer, falling which the earnest deposit will be forfeited.

15.|Lasi date r':"_E'Jt"'"'“":'“ of resalution plans  |20.10.2024 : HI MEDIA PVT. LTD., Ph.: 0124-4065447, 9711277174, 18. Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale certificate.

16.| Pracesss smad D bo submil Exgression cepbhatiaf@gmail com 9910633399, GURGAON : AD MEDIA ADVERTISING & PR, Bids shall be made taking into consideration of all the statutory dues pertaining to the property.

af Irterest

‘\
o D08 200
Placa\piaw Dalhi

19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the
necessary proofin respect of payment of all taxes / charges.

20. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser.

21. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is
postponed to a later date before 15 days from the scheduled date of sale, it will be displayed on the website of the service provider.

22. The decision of the Authorised Officer is final, binding and unquestionable.

23. All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.

24. Movable Article (if any) lying in the property is not part of this sale.

25. For further details and queries, contact Authorised Officer, Capri Global Capital Limited: Mr. Amit Verma Mo. No. 9013255520 and for further inquiry Ms.
Kalpana Chetanwala-7738039346.

26. This publication is also 15 (Fifteen) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) AND 9(1) of Security Interest
(Enforcement) Rules 2002, about holding of auction sale on the above mentioned date / place.
Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Capital
Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such cases. In
order to ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power supply
and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

Place : Ludhiana Date : 06-08-2024 Sd/- (Authorised Officer) Capri Global Capital Ltd.

0 7’Ph.: 0873804580, NOIDA (SEC. 29) : RDX ADVERTISING,

finuj Maheshwan |7 Ph.: 9899268321, 0120-4315917, NOIDA (SEC. 65) : SRI

IBHEA DL P PDIG7 A0 161103 SAl MEDIA, Ph.: 0120-4216117, NOIDA (SEC. 58) : JAI
/ LAKSHMI ADVERTISERS, Ph.: 9873807457, 9911911719

GHAZIABAD (HAPUR ROAD TIRAHA, NR GURUDWARA) :
TIRUPATI  BALAJI ADVERTISING & MARKETING,
Ph.: 9818373200, 8130640000, 0120-4561000

EDUCATION (IAS & PMT ACADEMIES)

FRIENDS PUBLICITY SERVICE 23287653, 23276901, 9212008155

For CAD enquiries please contact :

ROHIT JOSHI 9818505947, ABHINAV GUPTA 9910035901
For booking classified ads, please contact 011-23702148,
0120-6651215, E-mail : delhi.classifieds@expressindia.com

financialexp.epaptin
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